
     

  

       

 

       

     

     

    

    
     

     
      

     

    
     

     

    

  

  

     

   

    

     

        

   

   

  



L€arned Advocate for the Petitioner states that in pursuance of tlle
directions contained in Order d^led 22"d June, 2Ol7 passed by the

Tribunal in Company Scheme Application No.399 of 2017, the meeting of

Equity Shareholders was held on Monday, 76 August, 2017 and requisite

quorum was present and the Scheme was approved unanimously by all

the Equity Shareholders without any modiircations. The Chairperson

appointed for the meeting has filed his report dated 7tr August, 2017

which is annexed as Annexure I{ to the Petition.

The Leamed Advocate for the Petitioner Cor:lpany further submits that

the Company Scheme Petition is filed in consonance rvith Section 230 to

232 of the Ccmpanies Act, 2013 alongrvith the order passed in Company

Scheme Application No.399 of 2017.

The Counsel for the Petitioner further subn]its that as directed by this

Tribunal, notices have been served upon all tJle Regulatory authorities,

namely, Central Govemment through Regional Director and Registrar of

Companies, Mumbai, concerned Income Tax Authority, Official

Liquidator and Reserve Bank of India. No repiesentation is received by

the Petitioner Company from any Regulatory Authority. The requisite

information called for by the oflice of Regional Director, Reserve Bank of

India arrd Auditor appointed by the Tribunal to assist the Official

Liquidator has already been submitted by the Petitioner Company and no

further information has been sought for.

At least 10 clear days before the date lxed for hearing, Petitioner to

publish the l,lotice of hearing of Petition in two local newspapers, vrz.
uFree Press Joumal' in Engtish language and translation thereot in
'Navshakti", in Marathi language, both haviDg circulation in Mumbai as

per Rule 16 of the Companies (Comprcmises, Arrangements and

Amalgamations) Rules, 2016.

The Petitioner to hle an Affidavit of Scrvice regarding thc directions given

by the Tribunal 3 (Three) days before the date fixed for final hearing and
do report this Tribunal that the directicn regarding the issue of
advertisement of the notice has been duly complied with.
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